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IN THE CENTRAL ADMINIS TRATIVE TRIBUNA.L.. 
CUTTACK BENCH, CUTTACK 

1 	 r (7 
O.A./T.A./R.ANo.. .......... 	 1 99 

......................................... ../. .............................. Applicant ( s ) 

Versus 

............................................ .................... ............... Respondent ( s) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (if any ) 

taken on order 

S 

srar 

1, 	O. 12.1 91 7d • 	 çp1iC ant who was 

working as E.D.'4.. for over three 

years was retrenched by Ninexue-5

ilk  

' \ 
1) 	

Ii 
o rde r on the rein state cre n t of the - 	-) -tt4- 

oricinal incumbent to the post.  

Ap1icant states that according 

to the rule s of the DGP & T 

1eter dEted 23.2.1979, sice he has 	 / 

morethan three years of 

evice, he is entitled for Couside- 

rain against any other vacancy. 	P.rL* (kLvt) 

Th? said letter states that nawis of 

such perscns should be iciuded in 

twaiting list xrvi of ED Agents 

discharged from service. 

It ape ars thatraye 

of t.e a1licant is covered under the 

rifles ent_cned a.)ove. zcordingly, 

a:plic nt may suaiit a rer sentation 
- 	 - -- 	- 	 __.% -- - 	-- 



Serial 
No. of 	Date of 
Order 	Order 

Order with Signature 
Office nate as to 
action (if any) r 
taken on order 

to the respondent no.2 for inclusion 

of his nare in the 1,7aiting list and 
a 

for consk.e ration acairist/vac ancy which 

'nay arise in future. Such 	a 

representation if made v7ithin 15 days 

will be csjdered by the second 

Ii 
respondentand appropriate orders - 

passed within one month from the date 

of receipt of such rep resent aticn. 

Thus, the OA is accordingly disosed of. 

No costs. 
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